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IN THE CENTRAL ADMINISTRATIVE TRIBUNALL 2%, 

CUTTACK BENCH, CUTTACK 

0. A/T-r-i. No. 	 19 

Applicant (s) 

Versus 

IYLC)V\ 	C{9iO -LcA. 	oJ12c 	_Respondent (s) 

2 

Order with Signature 

Admit. Issue notice to the respondents to 

show cause within four weeks from the date of receipt 

of the notice as to why this application should not 

be allowed. Requisites are said to have been filed.Check 

and issue. 

We have heard Mr.Anup Kurnar Bose, learned 

Counsel for the applicants and Mr.A.E.Misra, learned 

Senior standing Counsel(Central) on thequestion of stay 

of the Departmental Examination schedule to be held 

1st February, 1989.We are unable to accede to the Prayer 

of the Petitioners to stay the Examination which should 

be held as scheduled. However, the rEsult of the 

application would govern the future service benefit of the 

Petitioners. 

Vice-Chairman 

Member(Judicial) 
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